IN THE CENTRAL ADMINISTRTIVE TRIBUNAL HYDERAEBAD BENCH YDERABAD.
0.A.NO.1174 ef 1994.

Retween Dated: 7.9.1995.
B,Ramanavys - ‘e ' Applicant
And

1. The General Maneger geuth Eestern Railway, Garden Resch,
Calcutta,

2. The Chieaf Cemme=rciasl Sﬁperintendent(claimS), S.E.Railway,
Omrden Reach, Cdlcutta,.

3. The Qenlor Livisienal Commnr ial Superintendent, S.E.Railway,

Chakﬁadhapur.
4, The cenier Livisienal Persennsl Officer, S.E.Railway, Chakradha-
5, The Senier Divisienal Acceunts Cfficer, S.E.Railway,
Chakradharpur.

. Respendants

ceunse]l fer the Applicent Sri, B.g.Caj=ndra Reddy

ceunsel fer the Raspendents : &ri. N.R.Devarasj, Sr. CG:SC.

CORAM:

Hen'ble Mr, R.Rangarajan, Administrative Member

Centd:...2/-

o



0,A,N0,1174/94 : Date of Order: 7.9,95.

X As per Hon'ble Shri R.Rangatajan, Member (Admn.)}

* Kk %

Hearé Shri B.Gajendra Reddy, learned counsSel
for the applicant and Mr.N,R.Devraj, learned standing
counsel for the respondents,

2. The applicant retired on 31,12,78 from the
Rallway LRDCILVIUE QL e~ wwmarw oo -

that an amount of Rs,9,507-70 ps, was due to him as DCRG
at the time of his retirement and he submitted representations
right from 1982 onwards to the concerned authorities for

‘ureleasingﬁ¢ne D.,C.k.G, due to him, However, only a part

_.;?Mq___—,a—u_,x
=

payment of gs,4,586/- was made to him by achegué§N0 A,894015,
dated 3 11 89 and 1t 1o G LLTYTA  wism e e

fs.4,921-7C Ps, is due to him with intgrest'w.e.f. 31,12,78.

3. As the balance amount is not yet paid he has filed
this OA on 7.9.,94 for a &irection to the respondents to

. to ' the tune of
pay the balance amountof JD.C,k.G./s.4,921-70 Ps, with
interest thereon w,e.f, the date the amount is payable
to him,

4, A counter has been filed today in this connection.

round the
The whole issue hinges/the verification of the necessary

facts from the records, As it is only a factua15€e£f¥féétioq#==
it is essential tnat it has to be done by the concerned

railway official., However, from the submission of. the

learned counsel for the applicant I find that no eafneSt

effort has been made in checking the amount due to the

applicant by way of D.C.R,G, and this issue is prolonged

*e2
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Cepy te:-

rsm/-

The General Manager, seuth faftern Railway, Garden Reach,’
Calcutta, '

The Chiet Cemmercial Superintendent (Cleims), S.E.Railway,
Garden Reach, Calcutta. '

The Senler Divisiensl Cemmercial Superlntsndeng, Chakradhapur,

The Senlor Divisienal Pnrsenn#l Officer, S.E.Railway, Chakradhar-

N pur. .

The Senier Pivisienal Acceunts Officer, S.E.Railway,
Chakradharpur—102 _

s .
One copy te sri. B. Gajendra Qeﬂdy, Advocatc, H.Ne.16-1-31 /A58,
Ssidabad celeny, Hyd-6£59, n '

- One cepy te Sri, N+.R.Davaraj, Sr. CCSC, CAT, Hyd,

One capy te lerarv, CA;; ‘Hyd.

One spare cepy.

T T
R R AT S



A R

for g long time. Though this fact is denied by the learned
Standing Counsel for the
/reSpondentS‘I“féél-that a- guick action is‘necesséry in
Y
this connection and that can be done only if the case is

‘looked 1nto by the highest authorlties in the rallways

. as i e
5. In the view I have tcken/above it is essential

S-SR

" that ReSpondent No,1 should call for the»record31n this

ey m:_;,_.-‘

connectlon and decide the issue and adv1se the applicant

W%
suitably, In}J@rder to assist the R1, the appllcant Jmay
submits, de;iiled . ,representatlon/dlrecthr to R-l by R.BAA.D.

—ay i

before 31,16.95, If no such representation is reCelved f ;

Rl may call for the recordsand dec1de the issue, If a

representation is 5ubmitted by the appllcant as directed
“above, R-l;has t ;Etake into consideration that represen-

tation also while deciding thds issue, The decision in
/

thlsﬁrggard shall:;JT ybe intimated to the applicant on

=

or before 31,12,95,

with
6. The 0,A, is disposed of/4x the above terms.

N~——F

{ R . RANGARAJAN )}
Member (Admn, )

No order as to ¢osts.,

Dated : 7th September, 1995

( Dictated in Open Court )

/”w?i
X )
27 ’gi

sd



N

TYPED BY - CHECKRD 2y [
COMPARED BY APFROVED BY -
SR ‘ IN THE CENTRAL ADMINISTRATIVE TRIPUNAL

HYDERABLD BE'CH AT HYDERABAD,

HONS-BLE—MR GORTQI; ADMINISTRA-

ORDER7JUDGEMENT:

DATED: 7/? / 1995, '

0.A.NO. ._/"/7(7 /d‘kf ' o
T.A.NO. . (PR O——— )

ADMITTED AND INTERIM DIRECTIONS Iinizm.

ALLOWED

'SPOSED OF vJI'I‘H ‘DIRECTIONS. o,

DISHISSED. - _ : 5

Rsm/-

' : ; anal Admrmstr..uve Trlb;nai '
S ' DESPATCH

| 2OSEPBIS N
S o {_BYDERABAD BENCH '






